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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HVDERAE3AO BENCH 

AT HYDERABAD 

O.A. No. 291/93. 	 Ut. of Decision 	16-8-94. 

Mr. Godla Venkatamunj 

Vs 

The Union of India, rep, by 
General Manager, SC Rly, 
Rail Nilayam, Sec'bad. 

The Chief Personnel 3??icer, 
SC Rly, Rail Nilayam, 
Sec'bad. 

The Oy.Chief Mechanical Engineer, 
Carriage Repair Shop, 
SC Rly, Settipalli (no), 
Tiriipati. 

Applica,t. 

Respondents. 

Counsel for the Applicant 	: Mr. G.U. Subba Rao 

mt •r, e 1 a. - 	- 	- 	- 	 - 

C OR A 

THE HON'BLESHRI JUSTICE V.NEELADRI PAD 	VICE CHAIRMAN 

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) 
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I IN 

LP 

OI.A.NO. 291/93. 

JUDGME 
	

Dt: 16.8.94 

(AS PER HON'ELE SHRI JUSTICE V.NEELADRJRAO, VICE cHAIRNAN) 

Heard Shri G.V.SubRao, leaned counsel for 

the applicant and Shri N.V.Ramana, learLd standing 

counsel for the respondents. 

Land measuring 0.578 Cents in Survey No.20/63 

of Settipa.11e Village belonging to the applicant's 

mother was acquired for Railway Carriagb Repair Shop, 

Tirupath'9of South Central Railway. A scheme was 

envisaged whereby one membdr of the displaced family 

consequent o:j the acquisitjon is offeréd a post in the 

Railways. When the -applicant applied for a post for 

son, Shri G.Subrahmm., he same was denied on the 	— 

ground that the acquired property does not belong to 
eitner trie appLicant or nis son ounranmaflyam. 

Such beneficial claims have to be considered 

.liberallyLØ a family is deprived of their land for the 
w 	a¼L OS LSL'IJg C JO I_ S tJ LSCL ycc I_U I_Lit LUCIL!UCL 

of that family to coensate the3rn for the loss of the land1  

to some extent. It is just and proper for the Tribunal! 

Court to take cognizance of the fact that generally 

mothers in the rural areas 4ive with their sons and in 

such cas4 old ladies will naturally spend income from 

the land to the other members of the fawilyif it is 

V 

S 



S 
-4- 

To 
the ueneral Manager, S.C.Rly, 
Union of India, Railnilayafn, Secunderabad. 

The Chief PersonSi Officer, S.C.Rly, 
Railnilayarfl, Secunderabad. 
Theputy Chief Medhanical Engineer, Carriage Repair Shop, 
S.C.Rly, ettipa11i (PC) Tirupathi 

One copy to Mr.G.V.Subba Rac, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Ramana, flk SC for RIyS. CAT.Hyd. 

One copy to Library, CAT.Hyd.- 

One spare copy. 	- 
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U not thrown into 'hotchpot. It had beme necessary 

for the Government)Rajiways to come up with such bene-

ficial c%s it is felt that the member of the 
O ntat 

f&nily will be deprived of an en when the posse-

ssion of the lend was taken away. 3o, we feel that 

the said scheme is equally applicable to !the 	son 

of a worwjf the land of such wom)is acquired by 

the Government/Railways 	 - 

4. 	it is not clear as to whether the applicant's4 

name was already ernpenelled or nnt.Pn*
that he was already called for interview kn 1985. 

Hence, if the applicant is found eligiblej for the post 

of Khalasj, the respondents are directed to qive aoonint 
IUCLJL co tfle appLicant to the said post as and when bis 

turn comes by triating it as BejEgkkn the date of 

selection on which those who were called for interview 
Lx4(- .LiJ 

in 1985and the name of the applicant should be treated 

as the last of that list. If those who were called for 

interLw in 1985 were already appointed, the applicant 

should be given appointment in the next available vacancy 

in the post of Khalasj for direct recruit4. 

'The CM is ordered accordingly. NP costs..\ 

y'y p c 
CR. RANGAPAJAM) 	 W. NEELADRI [LAO) 

MEMBER (ADMN..) 	
. 	 VICE CFikIRMAN 

DATED: 16th August, 1994. 	
• Open court dictation. 
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TYpED BY 	ChECKED BY 

COi'EARED 3Y 	AEPEOVED BY 

.IN TI-IL CE 7TRAL AILTIs TPJ..TIVE TKII31JNJ:,.L 
HYLERi BAD E]IIJCH AT HYrLER;B- fl 

TILE HON' EEL AR.JUSTICE V.TEELDpJ PAC 
,•-,- 

A[D 

TILL NO4 'SEE t4L.R.PJflQARjjT 	M( AD..T) 

DivTEL 	- :cs. 

ODa%LJIJmMENT 

M. A. No ./R. 	. A. No 

in 

O.A.No. 
(T.A,No. • . 	(w.p,No 

Admitted and Interim directions 
-V sSoU 

All wed. 	. 

Disoosed of with directions, 

Dis7issed 

Di*issed for fau1t, 

Orer€d/flejected 	. 
No order as 
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